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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 535 OF 2024

In the matter of: -
Corruption Removal Society Through

Secretary Vinay Kumar Walia Applicant

Vs.

Department of Forest Wild Life,
Govt. of NCTD through The Principal

Chief Conservator of Forest Respondent
Index
Sr. Particulars Page
No. No.

1. | Joint Committee Report in compliance to Hon’ble NGT order dated
14.05.2024, in O.A. No. 535/2024 corruption removal society through Secretary
Vinay Kumar Walia Vs. Department of Wild Life, Government of NCT of
Delhi.

2. | Annexure I: A copy of observation of representative of Forest Survey of India.
3. | Annexure 11: A copy of Govt. of NCT of Delhi notification dated 04.04.1996.
4. | Annexure Il11: A copy of Hon’ble NGT order dated 14.05.2024, in O.A No.
535/2024.

Filed by Advocate: -
Suman Arora
(On behalf of Central Pollution Control Board)

Dated: 27.08.2024
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Joint Committee report on compliance with the NGT order dated 14/05/2024
in OA No. 535 of 2024- Corruption Removal Society Through Secretary Vinay
Kumar Walia Vs Department of Forest Wild Life, Government of NCTD

1. Background:

In the Original Application, applicant has raised issue that Khasra No. 209
Sadulajab, Saket, New Delhi is a forest land and the land mafia has captured this
land and has deforested almost 50 % of this land. He has also submitted that in the
last 3-4 years’ large-scale destruction of forest has taken place. In this matter,
Hon’ble National Green Tribunal vide order dated 14/05/2024 has constituted a
Joint Committee vide para 4 and 5 of the order and the relevant part is reproduced
as under:-

Para4. To ascertain the truthfulness of the allegation, we also deem it proper to
constitute a Joint Committee comprising of the representative of Member Secretary,
CPCB, a representative of MoEF & CC along with a representative of Forest Survey of
India, Dehradun. Representative of the Member Secretary, CPCB will act as the nodal
agency.

Para5. The Joint Committee will visit the site, ascertain the correct situation and extent
of damage to the forest, if any, caused and persons responsible for the same and
submit factual status report before the Tribunal within eight weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
Jform of Image PDF

2. Compliance of Hon’ble NGT direction:

In compliance with the directions of Hon’ble NGT, the Central Pollution Control Board
has formed a Joint Committee comprising nominated members from MoEF & CC and
Forest Survey of India, Dehradun. The details of the Joint Committee constituted for
compliance in the matter are given below:

S.No | Name Designation Organization
1 Dr Pranay IFS, Assistant Ministry of Environment
Misra Inspector Forest & Climate Change
General of
Forest(Central)
2 Dr. Ankur IFS, Dy. Director Forest Survey of India
Awadhiya
3 Sharandeep Scientist E Central Pollution Control
Singh Board

In compliance with the Hon’ble NGT directions, the Joint Committee has visited
the site under reference to ascertain the correct situation and extent of damage to
the forest, if any, caused and the persons responsible for the same on 08th July

2024, the representatives of the Delhi Government present at the site during visit
were:
1. Sh. Geetanand, Deputy Range Officer, and Mr. Sunil Balyan, Forest Guard of

Page 10f 17



47

Department of Forest and Wildlife, Government of National Capital Territory of
Delhi.

2. Mr D.K Rana, Horticulture Assistant,Horticulture wing of Department of
Environment, Government of National Capital Territory, Delhi.

3. Observations of representative of Forest Survey of India as per Annexure-I

Site and situation of Khasra number 209

1. To reach the correct site, and to ascertain the facts regarding ownership, khata
details as available on the Indraprastha Bhu Lekh (Delhi Land Record
Computerization) portalof the Revenue Department, hosted on the website
https://dlrc.delhi.gov.in/ror.aspx were scrutinised. As per the the details
available, the ownership of Khasra number 209 indeed vests with the
Department of Forests, Government of Delhi. A screenshot of the same is
placed under for records:

‘a-u u:mvn-wu,ﬁwwu»am Tk Window telp A% 8 © Eos M T Q 8 C Twddn 121003

DELHULAND RECORD COMPUTERIZATION

KHATA DETAILS

B - v soros oo
& Sisiiet Dotk - Wi O pov i

2. The portal mentions that the area of Khasra number 209 is 19 bighas. This
same figureis also mentioned in the Revenue Department's notification
dated 2nd April 1996(published in Delhi Gazette, National Capital Territory
Government, on 4th April 1996) Annexure M, through which the Hon'ble Lt.
Governor of National Capital Territory of Delhi declared this land as surplus
land, excluded the same from vesting in Gram Sabha, and placed it at the
d13posa1 of Forest Department of Government of National Capital Territory of

@ﬁ;\" copy of the relevant portions is placed under for records:
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ANNEXURE~ "M’

VILLAGE SAIDULAJAB, TEHSIL (MEHRAULI).
DISTRICT : DELHI 2

GRAM SABHA LAND UNDER NOTIFIED a

RIDGE

Khasia No. -Atea : Remarks
209 190

223 28-5

229 17-9

To reach the correct site, the Khasra map of Khasra number 209 was
obtained fromthe website of Geospatial Delhi Limited, A Govt. of NCT of Delhi

Company, hosted at https://gsdl.org.in/revenue/. A screenshot of the same is
placed under for records:
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4. The roads and paths on the Khasra map were cross-checked to verify the

location during site visit, and GPS and Google Maps were used to ascertain
individual features.

Analysis of recent changes using high-resolution satellite imagery

1. To undertake prior analyses, the Khasra map was digitised and geo-referenced.
The screenshot of the final result is placed under for records, showing that the
digitised file exactly matches the Khasra map available on the portal:
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2. High-resolution historical satellite imageries as available from Google Earth
were utilised to find recent changes in the last 5 years. The satellite imageries
for similar seasons (in the months of September and October) for the years 2023
and 2019 appear as under:

Year 2023 (image dated 02 October 2023):
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Year 2019 (image dated 18 September 2019):

& GoogleEanhPrs fix L4t Vew Tosis Add Window  Hep B3 8 @ Wes

3. The high-resolution satellite imageries indicate that some tree canopies in the

South- East portion of the Khasra have indeed been lost over the period. This
location was further examined during the site visit.

4. LISS-IV satellite imagery from ISRO's Earth Observation data hub, the
Bhoonidhi portal (https://bhoonidhi.nrsc.gov.in/bhoonidhi/home.html) has
been utilised for the year 2024. The false colour composite imagery dated 18
June 2024 is placed below for records:

Page 6 of 17
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Observations during the site visit

1. The land is being maintained as a park. Visitor amenities were observed.

2. While the Revenue Department's notification dated 2nd April 1996 (published
in Delhi Gazette, National Capital Territory Government, on 4th April 1996)
mentions the purpose of creation of Reserved Forest, no forest boundary pillars
were visible.

3. Though the area of the Khasra is mentioned as 19 bighas in the revenue portal
and in the notification, the area appeared to be very small in comparison during
the visit. This was confirmed through measurement of the geo-referenced
Khasra map, whose readings are placed under for records:

4. The area is measured to be 1.549 hectares, or 6.12 bighas (1 hectare = 3.954
bighas). Thus, only 32.2% of the 19 bighas of Khasra number 209 were found at the
location.

5. In the South-East portion of the Khasra where tree canopy loss was evident in
the satellite images, site visit confirmed the loss of tree canopy. This loss has
not been compensated by planting of tall plants, making the loss permanent.
The site visit photograph with GPS location is placed under for records:

('0‘95‘ Page 7 of 17
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6. In many areas, the park is covered with a boundary wall. The site visit

photographwith GPS location is placed under for records:
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7. However, in many places, the wall was found to be badly damaged. The
sﬂ:e v1$1tphotograph W1th GPS locatlon is placed under for records:

8. Similarly, some buildings have also encroached upon the land through

extensions. The site visit photograph with GPS location is placed under for
records:
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9. There is a temple inside the Khasra. The site visit photograph with GPS

location is placed under for records:
s 46 13348 | ’:é:: =l ’ A

10. A large permanent construction in the form of chabutara is also present

inside the Khasra. The site visit photograph with GPS location is placed under
for records:

Search here
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11. New construction can be seen adjacent to the park boundary. Since only
6.12 bighas out of the 19 bighas of Khasra number 209 were found at
the location, it cannot be ascertained if this new construction falls within
the 19 bighas area supposed to be allotted to the forest department. The
site v131t photograph with GPS locatron is placed under for records

Google

e

Latest in the area

9 = b ®

Savad Tontibute

12. Piles of garbage, including plastic waste were commonly seen inside the
khasra, but especially so near the boundary. Such wastes not only
create eye sores and degrade the wildlife habitat, but also present
entanglement and choking hazards to wildlife including birds and
squirrels that were observed in large numbers in the area during the
visit. The site visit photograph with GPS location is placed under for
records:
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hwm““ Page 11 of 17

11



o7

Summary

VR NO®

11.

12.

The land is being maintained as a park. Visitor amenities were observed.
While the Revenue Department's notification dated 2nd April 1996
(published in Delhi Gazette, National Capital Territory Government, on
4th April 1996) mentions the purpose of creation of Reserved Forest, no
forest boundary pillars were visible.

Though the area of the Khasra is mentioned as 19 bighas in the revenue
portal and in the notification, the area appeared to be very small in
comparison during the visit.

Only 6.12 bighas out of the 19 bighas of Khasra number 209 were found
at the site.

Site visit confirmed the loss of tree canopy in the South-East portion
of the Khasra. This loss has not been compensated by planting of tall
plants, making the losspermanent.

In many areas, the park is covered with a boundary wall.

However, in many places, the wall was found to be badly damaged.

Some buildings have also encroached upon the land through extensions.
There is a temple inside the Khasra.

- A large permanent construction in the form of chabutara is also present

inside the Khasra.

New construction can be seen adjacent to the park boundary. Since only
6.12 bighas out of the 19 bighas of Khasra number 209 were found at
the location, it cannot be ascertained if this new construction falls within
the 19 bighas area supposed to be allotted to the forest department.
Piles of garbage, including plastic waste were commonly seen inside the
Khasra, but especially so near the boundary. Such wastes not only
create eye sores and degrade the wildlife habitat, but also present
entanglement and choking hazards to wildlife including birds and
squirrels that were observed in large numbers in the area duringthe
visit.

Page 12 of 17
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5. Observations by representatives of MoEF&CC and the Central
Pollution Control Board

The site located in Khasra No 209 predominately is a park. The park
includes Khasra no. 209 is (not notified as forest land but under the
ownership of the forest department) and two additional Khasras (both
notified as forest land). The park is being maintained by the Horticulture
unit of the Department of Environment, GNCTD, and is under non-forestry
activity, as not approved by the Forest Department. As per the details
available, the ownership of Khasra number 209 vests with the Department
of Forests and Wildlife, Government of National Capital Territory of Delhi.
(Document attached as Annexure -II)

1. There are no boundary pillars demarcating forest areas from non-
forest areas. The committee relied on the KML. files and map made
available by representatives of forest department present on the date
of site inspection.

2. As per the Forest department, the document submitted by the
applicant regarding serving notices to the encroachers by the Forest
department is correct. The area of Khasra 209 as per the forest
department, is divided by a boundary with the outer part being heavily
encroached. The area of the Khasra 209 is mentioned in the
government document as 19 Bhighas (page 36 of the Annexure-II),
the amount of encroachment on the forest area can only be
ascertained with and fresh demarcation of the three Khasras managed
by the Horticulture unit of the Department of Environment, GNCTD.

3. The inner part of Khasra 209 enclosed by the boundary is having
issues as mentioned in the observations below.

i) Encroachment on Khasra 209 with multistory buildings is observed
during visit. Itwas submitted by the forest staff that almost half of
the Khasra No 209 is fully occupied with buildings and street and
remaining part of Khasra No 209 is demarcated by the boundary of
horticulture department, which is also found compromised by
encroaching buildings, with some balconies overhanging and the
same boundary being used as support for encroachment structure.
Photo o aphs are g1ven below for records

Encroachmentof the boundaly of Park with overhangmg balcomes and
as support for encroachment structure

Page 13 of 17
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i) During the inspection, it was observed that Soil work was done by
the horticulture department on forest land without the knowledge of
the forest department.

Paryavaran Complex, New De
DL, India

x

IR R

oil Work done bil -Horﬁéulture depnt

lii)A large permanent construction in the form of chabutara observed
inside the Khasra 209. The site visit photograph is placed under for
records:

urants 8

Gobg[e

s o o® o ) T

Expiore Go Saved Contribute Upcates

Permanent construction in the form of Chabutara inside th Kha

1v) During the site visit, the joint committee observed the loss of tree
canopy in the South-East portion of the Khasra No 209. This loss has

not been compensated by planting of tall plants, making the loss
permanent. Horticulture department has informed two trees got
uprooted naturally in bad weather; however, records of disposal of such
trees were not provided by the horticulture department. The
horticulture department has occasionally made plantation on the land
but no record of plantation activity done on the Khasra number 209 was
made available to the committee.

Page 14 of 17
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Loss of tree canopy in the south — East portion of the Khasra No 209

v) During inspection, it was observed that the park has a separate

boundary wall, which separates it from residential houses. However,
in some places, the wall was found damaged. The site visit photograph
with GPS location is placed under for records:

e - EE, . AT s
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Z " 382/204 W

Damged Boundary wall of the park

Encroachment on forest land by a temple is also observed by the Joint
Committee. The temple has a boundary, but records of its
construction were not made available. A site visit photograph with

Page 15 of 17
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Encroachment on Khasra 209 by Temple

vii) During the visit it was found that Solid waste including plastic waste
and Construction and Demolition waste was commonly seen in the
park which can degrade the flora and fauna of the area. The site visit

ed under for records:

waste in the Park

Recommendations of MoEF&CC and CPCB: -

1. As per annexure M of Revenue Department's notification dated 2nd
April 1996 (published in Delhi Gazette, National Capital Territory
Government, on 4th April 1996), has declared land (including Khasra

Page 16 of 17
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No 209 land,19 Bighas) as surplus land, excluded the same from
vesting in Gram Sabha, and placed it at the disposal of Forest
Department of Government of National Capital Territory of Delhi. As per
information received from the Forest department, the Delhi Government
that Forest Land under reference has been notified U/S 4 of Indian
Forest Act (IFA) 1927 as per Notification 1994 and Notification U/S 20
of IFA 1927 is under process which needs to be expedited.

2. If in any possible case, there is any confusion on the ownership of the
land /part of land encroached upon, then this can only be clarified with
joint inspection and fresh demarcation of the three Khasras [among
which 2 are notified and one (209) is non- notified Forest land] by forest
and revenue department.

3. The forest area which is currently under Non Forestry activity as not
approved by the Forest Department, should be managed as per the
approved Working Plan of the Forest Division. Cognizance of violations
of Indian Forest Act and Forest Conservation Act must be taken by the
Forest Department.

4. Implement a comprehensive reforestation plan by Horticulture unit of
the Department of Environment, GNCTD in consultation with the
Department of Forest and Wildlife, GNCTD for the degraded areas,
particularly the southeast portion where tree canopy loss was observed.
Priority should be given to planting native species that are suited to the
local ecosystem.

5. Organize a thorough cleanup of the park area, removing all solid waste,
plastic waste, and construction debris. Establish regular waste
management protocols to prevent future dumping. The compliance of
provisions of Construction and Demolition Waste Management Rules,
2016, and Solid Waste Management Rules 2016 is to be ensured by
land-owning agency.

Dr Pranay Misra, (IFS), Dr. Ankur Awadhiya, Sharandeep Singh,

Assistant Inspector (IFS), Dy. Director, Sct ‘E’, Central
General of Forest Survey of India  Pollution Control Board
Forest(Central),
MoEFCC '
' DR. ANKUR AwADHyy,
| YADRIYA, 1.
,,. Deputy Director
+ Forest Survey of gy
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Factual status report

with reference to
the Hon'ble National Green Tribunal
Principal Bench, New Delhi's
Order dated 14 May 2024
in OA No. 535/2024
submitted by the Forest Survey of India
to the nodal agency

Table of contents

Background

Site and situation of khasra number 209

Analysis of recent changes using high-resolution satellite imagery
Observations during the site visit
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Background

1.

In their order dated 14 May 2024, in O.A. No. 535 / 2024, the Hon'ble National Green
Tribunal constituted a Joint Committee with the representative of Member Secretary,
CPCB as the nodal agency, and including a representative of the Forest Survey of
India, Dehradun.

Paragraph 1 of the Hon'ble National Green Tribunal's Order mentions that in the
"Original Application, the plea of the applicant is that khasra No. 209 Sadulajab Saket
New Delhi is a forest land and the land mafia has captured this land and has
deforested almost 50% of this land". The paragraph also mentions that as per the
submission, "in last 3-4 years large scale deforestation of forest has taken place".

The joint committee was directed to visit the site, ascertain the correct situation and
extent of damage to the forest, if any, caused and persons responsible for the same
and submit factual status report before the Tribunal.

The site visit of the joint committee was made on 8th July 2024 further to the nodal
agency's letter number CM-13011/122/2024-LAW-HO-CPCB-HO dated 05 July 2024.
The nodal agency requested to furnish individual observations.

Hence this report.

Site and situation of khasra number 209

1.

To reach the correct site, and to ascertain the facts regarding ownership, khata details
as available on the Indraprastha Bhu Lekh (Delhi Land Record Computerization) portal
of the Revenue Department, hosted on the website https://dirc.delhi.gov.in/ror.aspx
were scrutinised. As per the the details available, the ownership of Khasra number

209 indeed vests with the Department of Forests, Government of Delhi. A screenshot

Page 2 of 15
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of the same is placed under for records:

& Chrome File Edit View History Bookmarks Profiles Tab Window Help A% B © Lus W & Q 8 © TuedJun 1211103

r Rl
® 0 O wrpda x + v
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DELHI LAND RECORD COMPUTERIZATION

Rovenue Department

KHATA DETAILS
District Sub Division villoge
South Saket Saidulajaib
Khata No Base Year
no 2016-2016
< Area
Owner(s) details and share Rect No. Khasra " % Remarks
Bighas-Biswa
(e o) gt fAarT (Reht @ieabre) Relationships . 11 0 208 18-000
0 223 18-5.00
0 229 17-8.00
0 234 0-100
0 325 0-14.00
View Digital Signed Khatauni
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T, 5]

2. The portal mentions that the area of khasra number 209 is 19 bighas. This same figure
is also mentioned in the Revenue Department's notification dated 2nd April 1996
(published in Delhi Gazette, National Capital Territory Government, on 4th April 1996)
Annexure M, through which the Hon'ble Lt. Governor of National Capital Territory of
Delhi declared this land as surplus land, excluded the same from vesting in Gram
Sabha, and placed it at the disposal of Forest Department of Government of National

Capital Territory of Delhi. A copy of the relevant portions is placed under for records:
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D¢k the 2na April. 1996

Ne. FUZ9: PA DC95.-—Whereas ithe  Supreme
court of lodiz ia JLAN:. IS and 22 in Wnit Petition
(Caviih No. 267783 M.C. Mehta V/s Union of India &
Otbers in their orders dated 25-1-96 and 13-3-96 have
directed that unculivaicd surplus land of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gaon Sabha u's 154 of the Delhi Land Reforms Act,
1954 and made available for the purpose of creation
of Reserved Forest.

Now, therefore, in exercise of powers cooferced
ws 134 of the Delhi Land Reforms Act, 1954 (8 of
1954), the Lt. Governor of National Capital Territory
of Delhi, hereby declares the uncultivated land of Gaon
Sabha specified in Column ‘Il and Annexure ‘A’ to
‘N’ Annexed herelo, situated in Southern Ridge in
respect of Villages mentioned in Column ‘IT* of table
given below as surplus land and excludes the same from
vesting in Gaon Sabha and further places the said land

13. Szidulazab
14. Jonapur

Total in Acres

B DELE! GAZETTE, NATIONAL CAPITAL TERRITGRY GOVT. : APRIL 4, 1996/CHAITRA 15, 1918 (Pant 1)
REVENUE DEPARTMENT 1 it I o e
NOTIFICATION «~—12. Ghitorni 73214 ,, -1

65-19(C » M)
197943( ,, .

Totalip Bighas + 50,480-16

or

10517-10

I}

By order and in the 1ame ol;t.t
Lt. Governor of tie Nation
Capital Territory of Delhi.

G.S. PATNAIK, Sccy

ANNEXURE-'A’ (1 to 2 Pages)

Village NEB Sarai, Tehsil Mehrauli, D:1bi,

Gram Sabha Land Under Notified Ridge b

Khasra No.

Area

1 1-8
at the disposal of Forest Department of Government 2 3-12
of National Capital Territory of Delhi. 3 5-9.
4 4--16
2 . 5 5-10
S. Name of Village Quantum of Gaon Sabha land 6 418
No. covered in ridge as declared 7 4-16
surplus and placed at the dis- 8 4-16
posal of Forest Depit. for 9 4-16'
afforestation 10 4-16
11 2-10
(in Bighas & Biswas) 12 4-03
13 416
1 N I 14 4-16
X 15 & 4-16
}. Nebsarai 466-10 (Details at Annexure-'A’) 16 ' 4-16
2. Chatterpur 2510¢ ., ., B 17 4-16
_ 18 4-16
3. Maidangachi  4263-02( ., ,, -C") 19 2-16
4. Dera Mandi 941205( ,, ., =D g f«ltl
5. Asola 8387-06 ( e -‘E") 22 6-4
6. Pulpehlad 904( ., , “F B 1o
pe ( ) 2% 416

7. Devli 517506( ., ,  -G) 25 416

8. Rangpuri 1365-05( ,, -‘H’) 2% s
s 27 6-18
9. Ayanagar 4121.02( ,, " 1M 28 4-16
10. Rajokri 30601( .. . ) 9 2-17

> ajokri 06-01 ( o] ot 50

11. Bhatti 1I01-19 . 5 <K" 31 3-5

#
: ' i
¥i R : ;
- % ‘PublicatioB i R
Deptt. of ;
w, U D Delbl'“
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ANNEXURE—-

VILLAGE SAIDULAJAB TEHSIL (MEHRAULI),'
DISTRICT : DELHI . ;

GRAM SABHA LAND UNDER NOTIFIED

RIDGE

Khasia No. -Awa v Remarkﬁ -
209 190 -
223 28-5

229

179

3. To reach the correct site, the khasra map of khasra number 209 was obtained from

the website of Geospatial Delhi Limited, A Govt. of NCT of Delhi Company, hosted at

https://gsdl.org.in/revenue/. A screenshot of the same is placed under for records:

& Chrome File Edit View History Bookmarks Profles Tab Window Help

A% ® © Wus

"

T Q &8 © TuedJun 12:14:59
-

r

® ® @ gsdiorg.inrevenue/ x +

C 2 gsdl.org.infrevenue/

Revenue Geo Portal

Khasra Information

Khasra Information
wwrom

" onst,
w
® 01238 o780

07204

07258

RESTAURANT

NIGAM PRATIBHA VIDYALAYA (CO/ED) SAIDULAIAR, NEW DELH
"

07207,
07209

0734

0221

008

Y% @  NewChrome available :

% a4
Mg,

0l188

0z

0210

orn 0213

onrz0 201219 5,
az20m ad

4. The roads and paths on the khasra map were cross-checked to verify the location

during site visit, and GPS and Google Maps were used to ascertain individual

features.

Analysis of recent changes using high-resolution satellite imagery

1.

To undertake prior analyses, the khasra map was digitised and geo-referenced. The

screenshot of the final result is placed under for records, showing that the digitised file
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exactly matches the khasra map available on the portal:

& 4 O 5 evdosinieenes @ tescrosesal

Revenue Geo Portal

Khasra Information

y
S P o L\
: owe In

g e, #
/ T VN U AN O RETRYT W b - l‘, .

/.,(_ i v b

) ;- - /ol
= -
R a

High-resolution historical satellite imageries as available from Google Earth were
utilised to find recent changes in the last 5 years. The satellite imageries for similar
seasons (in the months of September and October) for the years 2023 and 2019
appear as under:

Year 2023 (image dated 02 October 2023):

Google EarthPro  File Edit View Tools Add Window Help 0 us. T Tue 4 Jun 1251
[ ] 0] W T Q 80 25156

eve Google Earth Pro

oo il & &likme

e r
2 :

v

Image © 2024 Airbus

Imagery Date: 10/2/2023  28230.942'N_77°11.921'E elev Om /eyeaitp28iim
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Year 2019 (image dated 18 September 2019):

& GoogleEarthPro File Edit View Tools Add Window Help B &% 8 © Lsfus W © Q 8 © TuedJun 12:53:29

r
e Google Earth Pro

3. The high-resolution satellite imageries indicate that some tree canopies in the South-
East portion of the khasra have indeed been lost over the period. This location was
further examined during the site visit.

4. LISS-IV satellite imagery from ISRO's Earth Observation data hub, the Bhoonidhi
portal (https://bhoonidhi.nrsc.gov.in/bhoonidhi/home.html) has been utilised for the

year 2024. The false colour composite imagery dated 18 June 2024 is placed below

Page 7 of 15
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for records:

Observations during the site visit

1. The land is being maintained as a park. Visitor amenities were observed.

2. While the Revenue Department's notification dated 2nd April 1996 (published in Delhi
Gazette, National Capital Territory Government, on 4th April 1996) mentions the
purpose of creation of Reserved Forest, no forest boundary pillars were visible.

3. Though the area of the khasra is mentioned as 19 bighas in the revenue portal and in
the notification, the area appeared to be very small in comparison during the visit. This

was confirmed through measurement of the geo-referenced khasra map, whose
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readings are placed under for records:

The area is measured to be 1.549 hectares, or 6.12 bighas (1 hectare = 3.954 bigha).
Thus, only 32.2% of the 19 bighas of khasra number 209 were found at the location.

In the South-East portion of the khasra where tree canopy loss was evident in the
satellite images, site visit confirmed the loss of tree canopy. This loss has not been

compensated by planting of tall plants, making the loss permanent. The site visit

Page 9 of 15
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photograph with GPS location is placed under for records:

ol Airtel. 46

Latest in the area

Q 7] A ® Q

Explore Go Saved Contribute Updates

In many areas, the park is covered with a boundary wall. The site visit photograph

with GPS location is placed under for records:

Jpdates
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7. However, in many places, the wall was found to be badly damaged. The site visit

photograph with GPS location is placed under for records:

8. Similarly, some buildings have also encroached upon the land through extensions.

The site visit photograph with GPS location is placed under for records:

?:#,”” 7= ~ ¥ % N ™ “-- . '/'/’/. SR 7
;;, } N v o B / 2 -
\ 9 Search here

Google

@ @ O o B

Explore Go Contribute Updates
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9. There is a temple inside the khasra. The site visit photograph with GPS location is

placed under for records:

NG nictel 4G 13:49

@ Searchhere

Google

Q =) A

Explore Go Saved Contribute Updates “’_-

10. A large permanent construction in the form of chabutara is also present inside the

khasra. The site visit photograph with GPS location is placed under for records:

.‘f ’) Search here Y o \‘

™

[ 71 Restaurants X |om Hotels [ (8) Shopping v

—— ’-"‘Og\ v
) »

Google

Q =) A

Explore Go Saved Contribute Updates
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11. New construction can be seen adjacent to the park boundary. Since only 6.12 bighas
out of the 19 bighas of khasra number 209 were found at the location, it cannot be
ascertained if this new construction falls within the 19 bighas area supposed to be
allotted to the forest department. The site visit photograph with GPS location is

placed under for records:

s 310

)v

Google

Latest in the area

Q 7=} A

Explore Go Contribute Updates

12. Piles of garbage, including plastic waste were commonly seen inside the khasra, but
especially so near the boundary. Such wastes not only create eye sores and degrade
the wildlife habitat, but also present entanglement and choking hazards to wildlife

including birds and squirrels that were observed in large numbers in the area during

Page 13 of 15
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the visit. The site visit photograph with GPS location is placed under for records:

Google

Summary

1. The land is being maintained as a park. Visitor amenities were observed.

2. While the Revenue Department's notification dated 2nd April 1996 (published in Delhi
Gazette, National Capital Territory Government, on 4th April 1996) mentions the
purpose of creation of Reserved Forest, no forest boundary pillars were visible.

3. Though the area of the khasra is mentioned as 19 bighas in the revenue portal and in
the notification, the area appeared to be very small in comparison during the visit.

4. Only 6.12 bighas out of the 19 bighas of khasra number 209 were found at the site.

5. Site visit confirmed the loss of tree canopy in the South-East portion of the khasra.
This loss has not been compensated by planting of tall plants, making the loss
permanent.

6. In many areas, the park is covered with a boundary wall.

7. However, in many places, the wall was found to be badly damaged.

Page 14 of 15
31



10.

11.

12.

77

Some buildings have also encroached upon the land through extensions.

There is a temple inside the khasra.

A large permanent construction in the form of chabutara is also present inside the
khasra.

New construction can be seen adjacent to the park boundary. Since only 6.12 bighas
out of the 19 bighas of khasra number 209 were found at the location, it cannot be
ascertained if this new construction falls within the 19 bighas area supposed to be
allotted to the forest department.

Piles of garbage, including plastic waste were commonly seen inside the khasra, but
especially so near the boundary. Such wastes not only create eye sores and degrade
the wildlife habitat, but also present entanglement and choking hazards to wildlife
including birds and squirrels that were observed in large numbers in the area during

the visit.
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Annexure-ll

DELBI GAFEITE, NATIONAL CAPITAL TERRITGRY GOVT. : APRIL 4, 1996,’CHAITRAIS, 19i8

\ﬁgf"

@\V 5)

¢ {PariIy

REVENLDE {}EPART}TEI\T

NOTIFICATION

(95 ~Whepeas ithe  Supreme
LA Nz, 18 and 22 1n Wrii Perition
i.C. Mehta V/s Union of India &
Onner\ in thair orders dated 25-1-96 and 13-3-96 have
directad that uncul.ivaicd surplus land of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gaon Szbha  u/s {34 of the Delhi Land Reforms Act,

1954 and meade available for the purpose of creation '

of Reserved Forest.

Now, therefore, in exercise of powers cooferied
uis 154 of the Delbi Land Reforms Act, 1954 (8§ of
1954), the Lt. Governor of National Capital Territory
of Delhi, hereby declares the uncultiva.tcc{_ land of Gaon
Sabha specified in Column T and Annexure ‘A’ to
‘N’ Annexed hereto.. situated in Southern Ridge in
respect of Villages mantioned in Column “iI° of lable
given below as surplus land and excludes the same from
vesting in Gaon Sabha and further places the said land
at the disposal of Forest Department of Government
of National Capital Territory of Delhi.

§. Name of Village Quantum of Gaon Sabha land

No. covered in ridge as declared
surplus and placed at the dis-
posal of Forest Depit. for
afiorestation '

(in Bighas & Biswas)

1 i f{II
I. Nebsaral 466-10 (Details at Annexure-*A")
2. Chatterpur 225-10( " -B%)
3. Maidangarhi 4263-02( ,, v -
4. Dera Mandi 941205 ( ,, - =D
5. Asola 8387-06( ,, " ~E%
6. Pulpehlad 99-04 ( " “F")
7. Devli 517306 ¢ |, » -G%
_ - 8 Rangpuii 1365-05( ,, “HY
9. Ayanagar 4121-02¢ " =1
10. Rajokri - 3106-01 ( . =<5
11. Bhatti 11101‘-19{ e KD

m@aa

ﬂﬁ’

B e T dbncaiﬁin -

ﬁapﬁ Of

iy U D Deibr - 54

I 38

11

« 12, Ghitorni

13. Saidulazab

i4. Fonapur

732-14( L, L, o LY
65-19¢ 5 . My
1979-13¢ ,, .. SN -

Total ic Bighas + 50,480-16

Totalin Acres

or

10517-1¢

By order and in the itams of t};
Lt. Governor of e Natiom
Capital Territory of Dalhi.

G.S. PATNAIK, Secs

ANNEXURE-A’ (1 to 2 Pages)
Village NEB Sarai, Tehsil Mekrauli, Delti, I
Gram Sabha Land Under Notified Ridge

Khasfa No.

Area
I8 1-3
2 3-12
3 529 -
4 4-16
5 3-10
6 418
7 4-16
8 4-16
9 416
10 4:16
11 2-10
12 4-03
13 4-15
14 4-16
15 , 4216
16 4-16
17 416
18 4-16
19 2-16
20 5.4
21 1-11
22 64
23 4-16
24 4-16
25 416
26 6-8
27 6-1%
28 4 16
29 2-17
30 3-0
31 3-5




PartiV]  DELHILGAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996/CHAITRA 15, 1918

Kha'sra-ﬁ&,'win . ' Area. - “Kh.No. : | - _ ” Area

2 o _ ' 416 . 496 - 1 5—15
33 6wy 1—18
34 , ‘ 4-16 o501 _ - A4—16
36 46 s7 T Aie
| S g Ry 516 | | 129
L 16 634 29—3
e . : 649 T 4
4] - - 4-16 651
42 . 3-14 :
43 3-19 Tota]
44 3-19 ' .

45 66 .

46 ! . 4—'16 : R . T3

o o 3o | ANNEXURE-B

48 : ' ) 410 - : GramSabha Land Under Notified Ridge of

®o 58 Village Chhattarpur, Mehrauli, New Delhi

1al

-

2 . a8 _
134 . . : 1-18 . Khasra No. . : " Area
137 - o3 ' : '

138 B : L i 138 . . 514
139 S - ' S 52 e L 139 B T . 3
- 140 - - ‘ I 3-6 . 140 o R PR 41—--16
435 - S SN R P

e A
e 46
R e U
416
" 4—16
4—16
7—18
6—02
. , ) L JRSNE I R de 416
§ 451 . T ge s Led - . 31t
Co4syte :  4e3 167 - 00 -
452 oo : 44 168 , _ 4—16
L ' : 48 169 K 4—02
=§ 457 v 316 | - 170 - o 700 . -
. 459 . ' : ‘ 317 . 171 , 4—16
/460 - : C T 312 172 7 y : . 4—12
o 472 v 3—16 173 o o704
‘ 473 S . : S 215 174 S 416
477 S _ - 3—06 175 ‘ : ' - 416
430 ‘ - , ‘ - 4—16 176 , - 416
432 , : . 3—18 177 C o 5—00
483 , L 416 178 - 2—I18

487. _ 4—-16. - 197 - . . 5—10
488 : ' . 4—16. 204 - T 612
< 490 : ‘ 52 05 : 506
1. : 2= 208 ‘ 407"
nie A ' 311 209 : 519"
s - - 4—13 216 . g 212

436, | S 319 187 o C 3—03-

495 ‘_ 507 M gvgp el 718

Deptt. of 1 > _
e W L ?Jea-.;s-ﬁés
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7

98 DELHI GAZETTE; NATIONAL CAPITAL TERRITORY GOVT: TAPR
r Khasra No. Area - Khasre'N
225 417 646
226 4—16 648
PRI 5—I17 650
146 6—04 630
147 4—16 . - 631,
148 4—16 632
149 A16 633
150 4—i6 - 634
151 508 633
R —— 637
22510 644
‘ : 653
- 654
ANNEXURE-*. 655
GRAM SABHA LAND UNDER. NOTIFIED : __165’61
RIDGE VILLAGE MAIDANGARHI | o 228
Khasra No, Atex 65
— Sl 660
L ‘ 52—~10 - 661
2 25—6- 662 Min.
: - @
15 R—7 o6
491 . 3= 666
922 SI=T e eeT
523, 122 e68 L
528" R T=0 L e
520 7 n CSIS o e
$31 .- i e A
532 Lo T ) B
533 o 3019
" 536 o L 36
538 “ . I L3112 '
541 100 fo ANNEXURE—‘D t to I Pagcs)
S8yl SLHES 'SK*BHA_ LAND UNDER NOTIFIED
g‘;g_- S - . i_}ls * RIDGE VILLAGEDERA MANDI - [
551- - 5—I7 Khasra No Area i :
552 S 3—5 T
553 1145 - z
. 687/570 198—12 3 91—00 ...
569 Min: 18—0 S 56—0 ..
- 688/570 19—17 6L 608 .
1005/598 11—14 2. 5—12 .
1004/598 1—14 3 4—16
599 35—4 4 3—12 .
601 : 3—6 S 1—10 ..
927/602 - 3—3 6 416
604 ‘ 79 7. 4—16 .
615 2012 8. 4—16 ..,
622 26—7 9 4—16 .
. 624 5717, 10° 4—i6 -,
628 I5—7 il i—16
© 642 5717 12~ 4—16 ...
l\ . N R '
T o o rmancla! Cfficer Ww
Deptr, of Pubncauog
MeU b Deini-s4

i
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ArTIV].  DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL

20. : o 4—1gT a0

: %Q\\\/@ -

4 1996/CHATTRA 15,1918 9

Khasra No. ) Area 1

2

132 4. . 1—02 22j12 =
194 . . 4—16 15,
207 . o 4—16 e
214 S 4—16 18
22 . 4—16 5.
723 . 4—00 vl
' i I 22
8 : _ 2—12 23,
5 : . 14—09. v
10/5/1 ' 34—00 as
7. 4—04 23—
8 - 5--16 5 -
15 7 ' ©4—03 3
1612 | =00 - 2
21/2 - 4—00 N
22/2 4—00 "
2372 : -z
24/3 : 3—18 -
25 : C 4—12 e
| S T
Cag—s o 2R

e

Raccc s R g
190 ' ‘ Ca -4-16.
20 - o
21

2 ‘F__‘ :
23,17

24 <

251 &

A ) S SR S
24 0 ) 4—12

254 : 4—12

204 - o 5--12 .

5 o o 4—o9- - 25/16 ~
6+ o 4—09 . 17
7- S . 4—16 - 18
g/ - ‘ . 4—09 23
- ' 3—02 24.

12 - : - 3—15 25-
13- 4—16 o 2617
14 _ 4_—15 : %/

99—10 - 11/2

_ : — 2
e S e A VY Py
16, - o a—5 - 15 S
174 - o . 4—12 19 <

879 DG/96—7.. . -

8. . ) 4—12 20 ;,, C a
19145 - 3—8 21 7 ﬁ“eﬁm

— e S e e

1—=2
1—18
4—16
4—8
B U
© 416
4—16 -
4—16
4—16
4—16
4—16
412
f2—14
4—1§
416
4—16
4—1¢&
3—18
4—12
4—17
24
. 4—16
. 4—8 -
L A2
4—3
4—12
; 1—19
‘ 4—16
woh—13
' A4—8
PSSt
“4—12
412

e
iy
—_ &

ICer

" Dreptt. of Publicanns -
 MIU.D. Delbisk -
. s v .
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T APRIL ¢, 1986/CHAITRA 15%‘

. 100 DELHI GAZETTE, RATIONAL CAPITAL TERRITORY GOVT.’ [PART =V
‘ 1 2 1 2
22+ 416 21 416
2701 4—15 22; 4—16
2 4--16 23 4—16
37 ) 418 36,3 412
4’ 4--18 4l 1—4
57 416 U 238
6 4.1 3 A 416
77 416 14 < . 416
! 416 1771 N B
416 377232 T0—12 .
0, 4—1é 32 L 11T
1’ 4—12 82 - VR
12 7 4--12 9z d—1 -
13" 412 39/2 7 416
18 4--16 L
19 F— 17014
07 4--15 _ . L
217, 4---154 39i3 - 4—12 "
I 4 4_12 . .r\'
5 416
o 4—12
1 412
1-0-
o116
L 4—l§
412
A5

4T6

] - 42/6)2

21 415 i 4.
22+ 4-.16 124
23 4——16 1:3,"‘} 7
24 4—15 it
25 416 19 .
33/1 4..14 20/ #
2, 415 212/
3 4—16 a1
§ - 416 o
9 4—-15 3¢
11~ * 116 4 ¢ _

127 4-.16 5;1:
13 - 4—.16 s
18~ 4-—-16 T -
19’/ 4-.15 g /
20 415 9 s 48

Mqasxﬁf&@«@f,mm
ra
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Financial Officer
Deptt. o Pubbicatios
Mia U D Deibrdh

ART R DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996/CHAITRA 15, 1918
1 s 2 1 2
1041 7 3—8 16 4~16
531717 0—16 17, 4—1
54/4 4—09 18 ¢ 4—16
—— 19 A—16 -
148—12 207 4—16
— 21~ 4—16
54/5 » 4—12 22/1+ 008
6/1 2—08 23/t " 0~08
7 7 4—12 24 4—16
61;11 « 4~—16 - 2527 - 2—q
12 - 4—16 86{7,’2 - 1I—13
20 - 4—16 134 416 -
2L 4—12 14° 4—16 -
27 . 4—12 157 412
231 ) 30 16/l 1—16
6211 4—16 S 4—00
2. 4—16 . 181~ 4—00
3. 416 19,27 0—12
4 4—16 2014 0—18
6 4—16 87j16 7 4—12
7+ 4—16 242 30
8: 4—16 25 - 4—12
9. 4—16 o snz s 20
10 - 4—16 96 s 4—8
. . . 4—16 0 B . 4-12 -
12 416 e 16 o . 4—8
13« - 4—16 o 1727 o 29
4 ‘ TU2siL - 0—15
15 984 J 4—16
1o E Enll i 412
177 T v 416
ig s SR 3—16
. N A E B
;(1) 7 ) / 4—16
% g 2—06 136~—10
“ ©3—14 iy —
6552 0—05 98,25 7~ 4—16
78/1/1 ¢ 1—06 99/1 §—12
;.8/2 : 0—14 1072 7 1—6
2% 11 o 0—16 11 : 4—12
223 - 1—03 20 L 412 .
230~ 2—03 21 o 4-—12
81/24 3—-04 222 3—8
———e—— 232 ¢ 3—4
151—5 24 . 4—16
L om———— 25, 4—16
e i
122 Pl o2 i
130 - 1s. 3t
- - — —
14/1 1—17 ‘ 16~ WM 4—16 -
AT - J?{_',. _ i:l'ﬁ .
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02 DELHIGAZETTE. NATIONAL CAPITAL TERRITORY GOV, : APRIL 4; 1996/CHATTR A 15,1918 . '[PART IV
2 1 =
2 | , 5
182~ 2—16 108/1 < , 318
i, 4--16 2 / 4—16
2y 4—16 4 410
22 7 4—i6 " 5 4—i0
23+ 4—16 6 i—16
247, 4—16 7 4
25° 4—i6 8 16
102f11 :j' 4 9 Z 4._16
12 1—16° 04 i:ég_
19 4—12 11/2¢ fom
20/1 - 0—16 13 . 4,_08
2012 , 2—18 14 16
20/3 . 0—09 15 4—16
211 118 16 - s
2127 2-—7 . —16
22, £—16 '
53 416 ] 1 61—'*7
24(1 26 - i ‘
. 109/17
24/2 2—16 18 \/ L 4—16
252 27— 0 4—16
25,’1 2—1 Ei/. 4—16
> 1-10 94 4—16
105/19. t=11 1102 4“—16
SR N 416
o4 wal - o8
o T e pi R
105720 * .- - B : 12 '112'"
2/ S 2_00 y '.1-7/'9}" ot | r‘ 3_15
e B Sl apap. 22
’ e S 118 Ha o s 416
107/11/2 min - €0 105 - Sap 7 < 4=
108/1/1 o 200 e 32
n =06 e BT
'/‘}‘;, ‘ 314 2/1 - 204
10/2 3—14 30~ V204
B 416 an” o
s 416 2472 ¢ I-_03
1 3/2 312 N 5//2 -~ I—00 -
! 16 w23 1--08
16 ] - a4 1 &
4—12 o 33—10
18 415 5 4—16
b 4—16 . 3. 416
20 16 4 4~16
. 4—16 5 4—16 -
; 6 g, 416
~ 416 g ' - 4—16
25 4—12 9 ﬁTIMZZ&( 416
_— . ' : 4—16
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104 DELHI GAZETTE, NATIONAL CAPITAL TERRITCRY GOVT

ey

..t APRIL 4, 1996/CHAITRA 15,1918 [PARTIV
1 2 1 2
3 4—16 9 -~ 4—16
4 4—16 10+ 4—16
5 4—i6 114 - 4—16
&~ d—16 2¢ 4—16
7- 4—16 134 3—17
8 4—16 14~ 5—4
9 4—18 157 4--16
10~ 416 16 4—16
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i 416 - 862 4_16

1 2—16 863 416

1 4--10 864 4—16
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1 4—16 873 4—16

L 200 874 416

i 1)L {75 416
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Sé 4-16 163 - ‘4—w1j6f’
69 416 164 4—-1_6::
70 | 4—16 165 ' 416
71 min - 1—6 . 186 A—16
%3 min ‘ S 167 22—t
- 415 168 35
74 ‘ 416 165 0
%5 4186 176 . o 4—0
76 T 416 171 - , 416
—— : © s Cm o 5—16°
g 23 579/2 , , 29
79 ‘ 416 599 - 3—16-
20 . . 416 . 600 _ _ - 3—16
g1 414 S 60l . 3—+-14.
82 416 . 602 , S~3 -
83 roin - . 1—6 603 . 4—16"
84 min 416 604 , . 416
85 : T 416 608 416
86 4—16 - 609 - . 4—l6 ‘
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“ e = = = = —— - B EES e — -.,,—* R e =
!' . \ -

-; 2 ! ' . 2
T\m%‘ﬁ:}g_ﬁ 1250 M‘i_lﬁ
1114 4— 6 12sr : o B I
1113 4—16 1252 ' 4—16
6 - 4—16 1270/1 : - 0—07.
1117 4—16 1251 . X 3—04 -
1118 4--16 1272 - 2~16
1119 B 4--1¢" 1273 A
1120 - A—16 1274 4—00 .
1144 4—16 1275 204 ¢
1145 4—16 1276 506
1146 4—16 1277 ' 3—12
1147 : 4—16 1278 - 1—16
1148 : 4—16 1279 4—18
1140 4—16 1280 4—16 ¢
[1s0 4—-1§ 1281 4—lis
115 4—16 1282 4—I16. -
1132 4—1s 1283 A—T15" .
1133 - 4--16 - 1284 4—16 1
1174 ‘ . 4—16 1285 4—16 .
1175 4=16 1286 4—1¢
1175 4—16 1287 4—16
177 4—16 1288 4—16
1178 4—16 1289  4—1g
1179 4—1¢ 1230 T 416
1180 414 - 1291 4—16
1181 . i—16 . 1292 416 .
1152 . 4—16 1293 d—t6 - "
1183 416, 1294 416
120 41§ 1295 4—16i
1202 4—i6 1296 416"
1203 4—16 1297 4—16 :
1204 4—1g 1298 4—16-:
1205 S 416 {299 416
1206 4—1¢ 1300 4167
1207 416 . 130 416
120872 4—1] 1302 416 -
12092 2—17 1303 4—16.
1210/2/2 209 1304 - 46
1224 ‘ 416 1305 416
12251, ' 3—18 1306 4—16
1226/2/2 209 1307 416
122722 " 3-15 1308 4—16
1228 . 416 1309 4—16
1229/2:2 414 1310 o 4—16
1230/2 4—,0 £311 4—16.. .
1231 | © 4—ig 1312 d—g
1232 . S 1313 4—1g
1233 | |  d4—16 1314 L 4—16.
1243 4—16 1315 : 416,
1244 . 4—16° 1316 ' 4—16
1245 - 4—16 1317 : 4=16
1246 : 416 1318 415
1247 : _ 41§ 1319 ' , A—1g
1248 - 416 1320 : 41 |
1249 o 4—16. . 1321 ' 41 ;

e "
Mbu o Dgify-sq



2 ! | '
e ~, = H T
f,ﬁlIS-? min

2 =~
4—00
4—i5 1378 min I‘QO
4—16
415

A—16 1387
A—ig 1388 :
4—16 1397 - . 4—16
4—1g 1402 7 416"
4—1 g 1403 4--16
3 4—16 ’ 1404 . 4--16.
1330 4—16 1403 ' Al
3331 4—16 406 4--16.
1332 4—16 1407 ' : 4--16. .-
1333 4—15 ~1412 min 116
1334 4—14 — 1413 mip ‘ 100
1335 416 1414 min- : 1—00.
1336 4-_16 1415 min : 10
1337 416 1416 mip I—-60.
1338 - 4_16 1417 min . 2—-00. .
1339 418 1418 min e B il ~‘:'—1—_003" ‘
1340 , - 416 1419 mp I—10 .-
341 . 4—1¢ 1420 min 15110,
1342 _ 4_15 1421 mip I—g0;
1343 , , 416 1422 min 1—00
1344 : 4--16 1423 min o 1p
1345 416 ® 1424 mip - ' 08
1346 : 4—16 1425 min 1—00. -
1347 - S R A 1427 min : 2—g5
1348 - ‘ 4—15 1428 mip - ' I-06 .
1349 43 © 1438 min 1—06
1350 416 w430 T FE 4—16
1351 . - 416 1440 ' : 416
1352 L s R . #1441 : . - 4_jg
1353 o 16 ey MQmin-... 400"
1354 _ : : 416 ‘e 1444 . N EE P
1355 o 416 1393 mipn - . ENR T
1356 4—16 1949 min - ' T s
1357 . ‘ 416 195G mip
1358 416 1951 mip
1359 - . 4—16 1954 min
1360 min - I—16 1955 min
1361 - - 4-.16 : 1956 min
1362 4—1¢ 1937 min
1363 min 200 o 1958 min
1364 mip 110 ) 1959 min
1365 t@hin - - l—uo0s 1960 mip.
1366 min__ =l 16 i%¢]
1367 min W 1. ' 1962
1368 min 1963
1369 min 1864
1370 min 1965
1371 n3in ) -
1372 miqn 19‘6_6
1373 min 1967
1374 min 1968
1375 min 1969
1376 min _ 19y

Financiat Officep.
Depit of Publicauon
Mo O ’Dﬁmftﬁ.‘.




AL s 11

igy

1973
1575
1976

T e e

TOTAL

GR AND TOTAL

e

. 4—16

L 46
3—0z .
T S

4-1¢

4erg

416 . .
4—16-

4—-16

4116

4—16

4—16

4--16 -

4—16

4—16 s
416 |
416, - S
4-—16 r
4—-16 . 7 : :
4—16-0 _
4—16 . - o
4—16 . T
4__16 . I
415 -
=16 -
4—16.. .. .
46
4—16..
4—16
4-—16

414 : j
Td4—18 . . ’
4—16 - )
416 . ;
i—16 . g
1—og
©5—01 !
- 416 -
4—i6 . k
512 :
4—16
-1 ‘ f-
- 41 |
4—.—-]=6' i
416 :
4—00 : ;
3-—03 o -

160414 -

._—m—u_v—_ S

251 6_06

4l2rgy P

o7



T DELHI GAZETIE, NATIONALD CAPITAT TERRITORY GOVT,
ANNEXURE J Kl N
GAON SABHA LinDp UNDER NOTIFIED 1514
RIDGE 1513
VILLAGE: RAJOKARY, TEHSIL: MEHRAUL 1530
—- . ——— .
i, Na Area i;;zl
_ e ik
124 3-16 1533
ik 1-16 L334
in= 2-14 - 1533
333 3-05 1536
133 a-16 1537
i1aTo 0-16 1538
Ti3] 2-15 - : 1539
115: 4-07 : 1540
11ss 415 ' 1341
1i36 4-16 - 1342
1161 min 2-16¢ - 1543
v162 2-1% 1544
1163 mip 2-16 13545
117; 4-1¢ : 15472
1172 3508 1548
1173 7-00 1588
1174 min 2-1¢ 1570
1175 416 1571
1174 2-04 1572
1177 2-02 1573
(229 = 3-16 1574
1230 miyg

103

MeoU p Beiny 54

Deptt. of Pubiicayop

58



FARYIVYT DELEI GAZETTE. NATIONAL CAPITAL TERRITORY GOVT. .

Kb Nao.

1823 *—"‘*""k‘“*“‘*“‘_“ﬁ‘*“_"f_*7—ﬁf

1826
1828
1847
1848
1849
1865
1866
1867
1869
1868
1870
1871
1372
1878
1880
1883
1884
1835
1886
1887
1888
1889
1890
1891
1892
1893
1894
1895
1996
1997
1898
1899 _ - .
o 1990 ' 416 . 2097
1901 o e
1902
1903 _ - L 2
1904 : TR B ‘ E
191571 6 ' : ) L
1916 ' | ;igi
192¢ ‘ R . - 2103 . i e :
1973 28 2104 ' 5 A
1980 ‘ o
1981 . | o :
1982 -3 ;}8;
1987 , L
2000
2001 -
2002
2003
1512006 |

) S - ' B L
: L o s - ' .l
: . 5—_-17 S 21140 % o : 116 f

g:‘
Ty ey

59



105 Tar o

i24 DELHI GAZETTE, NATIONAL CAPITAL TERRITCRY GOVT,

AITRA S, 1918  PARTIY

Kh. No.

N
. Atea h Eh.? "h\\ R L Area .

2115
2116 -
2127
2128
2129
2130
2131
2132
2133
2134
2135

2136 T
2137 . n
2138

2139
2140
2141
2148
2149
2150.
2151°
2152 .
2153 -
2156
2157 -

Co2158

2159
2160

e,
2162 .3
2163

2168

2169 .

2170
2171~

2172,

2173 -
2174
21757
076, -,

277

2178 ° ¢
2179
280
2181
2182

416 -~ 1198 -

AR 1211V

Pepit of Publicatioa

4-16 2183 ) A 500 -
2-95 1801 , 416 -
2-14 1802 4-16 ¢
4-16 1803 416 =
4-16 . 1804 416 N
4-16 - 1805 o
416 1806 4-16 -
416 1807 416 -... ;

416 ~Total 9814 . . -

ti: - _ ‘:GrossrTotal 1217-9

o GAON SABHA LAND UNDER NOTIFIED
Her ; RIDGE FOREST

. S _
6 - Kh No.

416 1178
c 1179

DA 1180

1181,

4-16 - 1183 -
4-16 T 1184 . -
416 1185
. 1186 -
M - 1187
e 1188 -
16 - qg9..
4-16 . 11% .
4-16-.. 191 .
407 S R
i 4o 1193
4716-;‘7» . 1194
. " 1195
4-16. 1196
416 1197

416 1199.
: R 1200
- 1202
600 1203
6-12 1204
' ST 1208
6-16 1206' O
18 1207
606 - 1208
Co 12097
12107 -

Financia: Officer

Mfo U. D. Deily-34

5-06 . VILLAGE : RATJOKAR] TEH. MEHRAULI

60
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T e s ey
A (e [ ped (o

& 1224 min
1227 .
1228
1233
12355
X 1256
12577
1258
1259
1260
1261'_"
1262__
1263
1264
1265
1266
v:: E 1267,_wr.3;_
B e

b 1270°
1271

T T ST

pit of Publication

De
Mio U. D Deihy-54
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107 en\A
128 DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT,: APRIL 4, ‘IQQG]C’I—]AI‘IRA'IS, 1918. TPART 1V
P % = ==
" Kh No.- Area Xh. No:
1345 - 4-16 1404
1350 416 1405
1351 . 416 1406;
1352 416 1407,
1353 4.16 . 1408 .
1354 416 1409 -
1355 416 - 1410 -,
1356 416 1411, -
1357 416 1412 0.
1358 4-16 1413 -
1359 - o 4-16 1414 -
1360 416 1415.
1361 - 416 1416 . : .
1362 - ' 416 1417 v
1363 ° -~ - : F; 416 1418 . . .
1364 - : o AlGs T 1419:..,: .
1365 - 4-16 .10,
1366 : : 4-16 S 1421,
1367 - ' . ' 4-16 14225
1368 = ° , 496 1423+ oy
1369 ‘ 416 S 1424 s
1370 ¢ . 416 425 -
e : C46 1426
131t - 416 1427, .
1373 ~+# ' 4-16 14285 .
1374 °°F o 416 - 1429 ;.
13757 ¢ - 416 . - 1430 -
1376 : 4-16 ¢ 431
1377 -7 - 416 am
1378 -~ 416 1433
S1379 - . 416 1434,
1380 -5 . ‘ 416 . - 1435;
1381 : 416 . ‘1436
1387 | A6 - a3y
JF383 - o ' 416 1438
138470 ' S A 14395 4
1385 -~ CA-16T - 14d0 -
1386 .| 416 . 144]
1387 ' 416 1442 -
1388 - 416 - 1443
1389 ° - : 416 . - 1444,
1390 * A6 qags
1391 - T 404 1446 .
1392 - ¢ : S VI 1447 -
13937 - - 416 1448
1394 ¢ . Al6 1449
1395 - ¢ ' ST 1450
1396 : d-16 1451
1397 - ' 4-16 ... 1452 - -
1398 416 1456 -
1399~ .~ 4164 - 1457 -
1400 © - d-jgus - l4s8 -
14014 : - 416t 145930 -
1402 : 41677 1460 4; .
1403 ' SR 1461 5

A *‘%h\:’i&;ﬁw TR

Deptt. of PUBHCAGOR
MiaU © Dajhpis,




. e it} : .
. . N T NATL CAPIT ERE RY - ‘
v . . e L [

. e 5y

[PART IV

15, 193¢

93 416
35 416
1795 i

1799 416 1080 119 :
1500 415 1100 | 0-12 A
s LR ST 1-16 .. ‘ i

- o T @7“

{p: V]  DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL, 4, 1996/CHAITRA 15, 1918 j\m :

Kh™No Area  Kh No " Area,. .

1462 416 1523 ) o - 2-16:
1463 ' 300 - 1524 A 4.16. .-
145 7-05 1525 2 41600
AH«S 6-13 1526 : ) ) 4 }_a;; -
1456 “4-16" 1527 _ A 165
1467 416 1528 _ a0
1468 - 416 1529 : _ 416 _
1459 4-16 1549 L 4les
1470 . 416 . 1577 S 416
1471 4216 1578 . 416 .-
1472 _— : 416 1579, . - 416 ; -
i473 4_]6' et ) 1580 T : 4-16 : -
1474 ' SR T PRy 1581 - : 416 .,
1475 o ' 416 1585 . ‘ . 416
1476 N A16 1587. - - L 416,
1477 c 416, . 188 416
1478 " 4-1¢ . 13&% : o A6
. 1479 S O 4te oY 15900 o SR S 4160t
1480 - FAT IS 1635 - ' 2 165
1481 _ L o418 1636 ’ . 1-10:.
1482 Vi , 5170 1639 . . :
1483 - Con ‘ g4 1691 ‘ ‘
1484 S C 416 : 1692 - : _
1485 e ‘%16 1693 .
1436 - - 4-1% 1694
1487 S 416, - 1695
1488% L : 4.16... - - 1696
1489 P DR 1697
1490 oA ‘ 416 7 1598, ..
1491 ‘ A 4.16 . - 1699, .
LALE 1700 e
1493~ . REIRT ~1701 o
1494 . 416, . . L0
: N 46 1103
1496 o - Ao, 1104
1497 ‘ o4 1705 e
1498 o 46 . 1706
1499 . _ a1 1707 o :
1500 -0 . 1708 e e H i A
1501 - B |
1502 : 416 1782 - ;}‘_.;_‘ R
1503 416 - s AT
1504 o : 416 1714
1505 _ 416 171
1506. S 416 7T S flee,
1507 - . 4-16 - 1720 S o 911
o e ' 1722 o
1oe . 416 1726
I o 416 1727
1518 o . 4-160%. 1756
1519 S C 4160t 1776
1520 L a6 1780 L
1528 Lo 416 1788 . T
1522 ° ST 3-07 1789

P

g e e - ,_ T v—— .
T ot Publication o

63



m —— 100 @

pivy  DELETGAZETTE, NATIONAL CAPITALTERIRTORY GOVI. : APRIL 4, 199G/CHAITRA 15, 1918 °-9
Knasra No. - Area -Remarks Khasra No. . Afrea ‘Remarks
S 1927 - 8719
2-3 1928 o 188:5
B . 1929 298-1
983 , 1930 ' 25-10 -
. . _ . 1931 1606
1873 : T 157 ‘ 1932 306-6 _
. 1865 102-9 Abadi 1933 - 300-0 54 Bigha Old House
; 1834 5.10 R _ i Pacca & JThuggi Bal-
129/2 3-5 o _ bir Nagar
648 T 3.6 : ' 1934 300-C
P 503 F93 : 1935 300-0
/ 663 813 ' 1936 300-0
713 . 79-5 : ‘ 1937 70-10
\ 714 34 , - 1938 38-3
i 705 ) 19-11 - 1930 . 3.8
l 726 124 » 1940 . -300-0
730 -2 T 1941 51-12
! 764 Min 23-8 1942 - 113-14
! 766 3-8 DR
769 o 5-4 : . N 3467-4
770 Min =13 . ‘ ' :
F- 774 ) 3517 0 T 1376 o 12-13
, 780 72 .. 1385 : -9
1836 C24-11 : 1407 ‘ 625
T 840 3512 S 1463 RS
848 ' -1t ' R 1474 Min 15-7
875 Min 21-12 S 1476 : " 3.19- B
887 . 1-8 . : 1478 i 11-15
. -888 8-17 - S 1482 5.4
961 Min - 113 S 1486 Min . 48-17
1969 Min , - 1512 ' - 3-8
954 Min .- 8-8 - 1513 - Coe el
1031 Min 3-0 - 1535 Min S92
1285 : S38 : 1543 33 _
1289 e 116 o 1544 : -2 ~ A
1291 SR B 1535 =139 L
1299 T 6-13 ' e 1540 - . 34
| 1301 : 22 L 134 S22
: ——— S 1548 Sr 31l
746 ' S 1549 . -~ 3-0
‘ — 1550 o :gf‘ls '
1304 319 - 7 1551 ‘ -
X'_“\lsoﬁ 25412 . - 1553 - .- 30
\1302 : 16-15 1554 1517 :
o333 s2 1582 33 T
i - 1335 TS, P S 1596 ' 17-12. '
1920 A0-0 - e T 1602 o 24-11
1921 - . Sl UM05-16 s 1604 . T
1922 $0-1 R 1605/2 S
923 0 L300 T T 1'523 L '12;28
i e . ST el et 1667 < - D -
? 1924 : - 300-0 1681 R I )
1925 7313~ . ‘ S
1926 , 12-0 . . o 312-11
879 DG /96-—12 T
T : =~ Deptt*5F FPubiicatron -

Mo U D Deibrsé



is0 ' JELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT, : APRIL 4/ 1’995/CﬁAiTR$1‘S;f1’913: [PaRTTY
Khasre Np. Area Remarks Khasra No. STl Area ... .Remarks.
1703 9.1 : 1913 25917 6700 —do—
1718 22-19 1914 . 300 0 370 Houss Pageca
1720 9-0 ' - Jhuggi Sanjay
1737 18-19 CTern o Na_gar) -
17385 260 1915 o _3004)' 1500 . ~do-
19711737 Min 12212 1916 . ©+-300-0 13120 Old Housa e
1738 27 4 L P Yhuggi Balbir-
1740 6-13 : : s Nagar
1744 8-2 1917 * 300-0
1749 14-2 1918 o © 3000
1855 0-9 1919 . - 300-0
1751 1-15 “1899 - 300-0
1764 2-7 v e
kS - 123 16111-7 1
1772 - 0-18 e L
1774 2-14 Total £ 1110119
1776 - 1-14° S
1782 -0-18 T -
1790 - 5-8 "~ ANNEXURE—L ;
1793 _ LB o GRAM SABHA LAND UNDER NOTIFIED
1805 -1z - - RIDGE VILLAGE GHITORNI '
1828 7-17
1840 e . Khésra number - Ares |
1868 . B=IT 430.min - 6[6—03
e S 575 . AVETINY -
1883 : 69 e ' S 312 : S
1889 ) 134—-{[ : 578 1-09 ’ ’
1890 0-15 579 A1
1891 55.9 E 580 416
1852 283-% 583 . ' 1-08

—— 606 - . 416

68211 o 607 - 4-16

— ' S 611 . - 203
1893 ‘ 359 o 612  Sos
708 Min -117-10 C Bl3 . 208
112 ' - 327 | 6i4 2-03 S
7is ' .. 245-16 628 . os1p o
1895 - -206-9 629/1 : ) 510 ' T
1896 247 629/2 5-10
1897 . 63-0 R , R ,
1898 + 300-0 TOTAL . 732-14
1500~ 300-0 : : i
1903 - 196-19 _ S S STy
1904 166-12 : B ' ANNEXURE— 'M* el
1505 3-14 R VILLAGE SAIDULAJAB, TEHSIL (MEHRAULI},
1906 285-2 . © DISTRICT : DELHI
1907 3000 '
1908 ‘ 10020 ' GRAM SABHA LAND UNDER NOTIFIED

[i909 _ 2950 520 Old - Houses RIDGE L -

- pecca & Thuggi. . T C e -

7 1910 300-0 40-0 —do-. - . Khasia No. e 'Remafr%‘s
1911 C T 26713 ~do- 209 _ 190 - SR
1912 . - 216-12 141 12(S‘an]3.y . 223 . 285 B

- © Nagar) 279 17-9 ' RS

Financiat Officer .
Depit of Pubiication
Mo U O Daim-54




Pazrt IV) DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996/CHAITRA 13, 1918 131
Kkhasra No. Azea Remarks Khasra No. Ared ‘Remarks
234 - 011 T_ﬁ_iilg—ﬁ
S 235 0-14 13 4-16
‘ _ 14 4-16
TOTAL 6519 15 4-16
ANNEXURE—N" (I 10 6 Pages) }?} i‘ig
| Gaon Sabha Land under ridge Village ; 18 4-16
= Jona Pur Tehsll Mehrouti, : 19 416
i . T T . 20 . - 4-16
\; .Khara Noa. Area Remarks ‘ 21 416
L 0 3-8 2 4-16
“12 4-16 23 4-16
13 2-10 24 4-16 -
16 0-13 25 - 4-16
17 ’ 30 7511 - 4-16
18 416 2 416
19 - 416 3 4-16
20 - 4-16 4 - 416
21 4.16 5 . 4-16
22 . 416 6 4-16
23 4-16 7 416
24 4.16 8 4-16
25 ) 4.14 9 T 4-18
T1/15 1..14 10 . 416
16 414 11 - 4-16
17 - 4-4 12 - 4-16
18 3-0 13 . 4-16
19 1-4 14 - 416
! 21 ‘ ‘ 46 15 . 4-16
9 416 75/16 .. 416
23 4-16 17 4-16
24 4-16 I3 4~16
25 4-16 19 4-16
72/22 2-14 20 4-16
23 0-14 2 A=l
24 0-16 22 4-16
25 e 2-12 23 4-16
73/6/2 _ i-19 24 4-16
15 4-12 25 416
16 4.16 76/1 4-16
, 17 2. 10 2 4-16
] 24 3-17 3 4-16
25 4-16 4 416
74/111 2-10 5 ~4-16
2 4-16 6 4-16
3 416 T . 416
74/4 4-16 8 . 416
5 4-16 9 4-16
6 4-16 10 416
; 7 . 416
% 416
: =16
416

ﬁb-‘rcauon
Mo U D Deihi-sa

66



112

' :  beimr CAZETTE, NATIONAL CAPITAL TERRITORY GOV £ APRIS4HO0/CHAIYRAT 591

Financiat Ofti
Deptt of Publicaliod
Nijo U 3 Demss

Khasra:No.” Ared Remarks ~iv Khasra:No. 22 fAred Rematks.=> 727
16 416 20 C4-16
17 ‘ 4-15 21 TA16
18 416 2 416
19 T4-1g 23 4-16
20 4-16 5‘; . tig
21 416 5,
22 416 97/ 416
23 T 46 2 4-16
24 416 J3 4-16
23 . 416 4 4-16
95/1 4.1 é :ﬁg by
2 T4 e
3 ' 4—1?5 T . .4-16
: : e
5 : -
6 ‘ i?é 10 ... 4-18 :
7 4-16 1 £ .4-16
9 416 13 L4416 :
10 416 14 G416 :
11 416 15 416
12 T 416 16 416
13 416 17 416 -
14 416 i8 G 416 :
15 ' T 416 19 L 416 )
16 . T 416 20 416
17 416 21 46
18 " 416 22 A6
19 ale 33 4-16 -
20 o 4416 ;g - j—%‘g
21 4.1 - Ca T
22 4_12 98/4 Tlag
23 ©4-16 5 C4-16
24 4-16 § a4t
22 46 iy C ;ig
296/1 . s L35 55:16
: 4-16 e e
4-16 b . .
;‘ C e 4a6. i s
6 2:112 25 416
7 BV RY 99/5 AR
8 L 100/1 o 0-%
9 ¢ 0 5 U 0-16
10 LEs 101/1 Ceiag
Lo . 4-16 5 Ciig
1 C 4t : Al
e o A-ls 4 416
14 s : s
1> . d-16 7 5 34
S TS 3 S :
18 ~4-16 - 102/1 ST 416
S d-le 2 416

Tdels e

e bt

e g e

67



| A
R " P

; 2ETTE; NATIONAL CAPITAL TERRITORY GOV, APRIL 4, [996/CHAITRA 15,1913 13
PaxrfV]  DELHE GAZETTE, NATIONAL ‘CAPITAL TE TTORY GOV HA 7

Khasra No. “Area Tencom Khasra No. Area’ C
8 : : 3-2
4 4-16 . : . 13
5 A . 4-16 14 _ 4-16
6 416 15 o 4
7 416 16 , 16
5 L 4l6 | 17 C 4
9 416 18 s
10 - 416 2 57
1 1-8 23 416
12 2410 2 Iy
13 3-12 . = 25 4-16
14 48 ' SV 416
15 6 s 2 4-16
) —_— - B Vi ' 416
965 09 , 4 N 446
- 5 416
T s
9 46 | , s -
10 416 ” 16
il 4-16 . " . Dy
19 4-15 18 iy
2 i ' 19 ' 4-16
2] 4.16 . _ 0 : ‘ 4-16
22 - 4-15 Lo , 1
48/3 . 50 , - - ey
4 4-16 o - | e
5 4-14 . , 24 . e
; 4“._16 25 ) . 416
5'7;" - ' 'j_%g . 67/1 416 )
' Y : it 19
9 L2418 N e
b ‘ S ' o 4. 4
2 416 - o 19
15 - 4-16 - i 10 ny
o 16 : 11 4-16
1% ‘ 4-15 192 - - g
20 . A-l6 B 4
21 ' - 416 . 0 21 Y
22 416 . - 21 -a
23 ate o o o
25 ' 416 o o 68/1 s
4914 1415 2 s
0 e 3 Tlate
s L4 4 416
17 - 3-18 : 5 : 4-16
> -3 | 6 © 416
25 416 ‘ - 7 ‘ ; ‘;24_-1'6
" S o 8 “4s
: 4-16 SO “il6
5 4-16 ' T 10 T 46
6 o =
7 416 T | e
ey -

- Pinenyial Office
Deptt. of Publicilion

———m . Mie U D Deihu-ss
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a

,—'--1 DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT APRIL!%* 1996}CHA1T—RA 15,1918

114

W

11.’{1%;;4:1’%.
Khasra No. Area Rcmarks K.hasra No, - _,-;"JA;B& __ ...-I?;ﬁmﬂfi.‘;kﬁ."zi
13 4-16 3 . 416
16 4-16 4 416 -
17 4-16 5 T T4-16
18 4-16 6 C 416
63/21 416 7 416
22 4-16 8 - 4-16
23 416 11 4-16
24 4-16 14 “4-16 L
25 4-16 15 416 )
69/2 4.16 16 - 4-16 -
3 416 .20 4-16
4 4-16 21 416
"5 4-18 25 4-16
6 4-16 791 416
7 4-16 10 416
£ 4.16 11 4-15
9 4-16 20 . 416
13 416 21 4-16
92/1 4-16
16 4-16 " 406
47 416 is 416
18 . 416 16 Ry
19 4-16 - oL
17 S 3412
20 2-06 18 207 )
21 318 A .
, 23 3-17
22 416 - .
‘ : 24 L U414 .
23 416 LA .
: 25 T 4-16 "
24 4-16 Lo 5
26 2-08
25 4-16 §
27 . 0-16
T 4-16 - ‘ S -
7 : 93/1 4-16
2 4-16 o
: 2 - A-16
3 4-16 1
- 3 4-16
<ol 4-16 . L
, 4 4-16
5 4-16 LT e
‘ S 93/6 4-16
7 4-16 , .
_ 7 4-16
8 4-16
8 4-16
9 4-16 , A
9 4-16
10 4-16
. 10 4-16
11 4-16 , o
11 4-16
13 4-16
12 4-16
14 4-16
13 4-16
15 4-16 _
16 N 14 - 4-16 N
16 4-16 : :
) 15 4-16
17 4-16 &
L& 4-16
18 4-16 L
. 17 © 416
. +-16 18 418
77/20 - 4-16 a-
‘ 19 4-16
21 - 4-16 _
2 20 4-16
22 4-16 -
23 - “4-16 2L 302,
24 416 2 - 404
55 , 23 4-16.
5 4-16 a1 oy
781 4-16 25 416
2 416 94/1 416

Deptt. of Pubiicanog
M/ U. D Deipy-se
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“ Grand Total 10144
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Grand Total 1979-13
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'F%&r, RICELC I o g i e .

wlergsar

faestt, 4 rier, 1958

@ oW gfis /ss—?em-sm.-—qg HaTey,
T A FT fEiE 29 we 1870 ¥ wfirgem
AT 1 {12 [70-3Y U {gw) %wa;mqwr“#w‘r—
fos Bm® 25 wng, 1970 FoafmE gen
o108 wA. (ww) % am e @
ATTBE 309 F qTTH gr T wivE s gg
T T AT S A W0 e gy BT
FWEY feesl sy TTEFT & T ey

SMs

- NATIONAL CAPITAL TEK‘«lIOR&’ GOVT. : APRIL 4, 196/CHAITR A4: 15, 1918

" to amend {he Delhi Judicial Service

_ment to the Delhi Judisial i

prregtied

135

TV AT #1 fgefom & g ey wTfir
T frEmiEeT, 1970 ® T OHTET w ¥ =
Friefam fom 393 g T

=it =nfas ¥ FmEsh, 107 ¥ wftfre
Wﬁigﬁﬁﬁ?«:ﬁﬁwffﬁﬁfaﬁﬁ%m
T THET F Tiga- frErer ¥ wfug ¥ de
(3) ¥ == av freafoiag Tfaerfeg e o

3) ﬁ?fﬁ{'})ﬁa’m%m:“maﬁwm:

GIE IR CE AR T o I @R afufw, e
WETRTE stfirfra, Ffrer FRE mtufrmw, g fafy,

RS fafy, fool  fomr s ufuferm ox
EEETR

fmﬁmﬁwm%mu '
FOART ¥ TH oo qm
B R .

DEPARTMENT OF LAW, JUSTICE aND LEGISLATIVE
Cn AFFAIRS

NOTIFICATION ™~ -

. ) e
No. F. 6/15/85-Fudl. Vel D 572 ~In exercise of the ...«
powers conferred by proviso o arficle 309 of the Constitittion

read with the Government ,of India, Ministry of Home e
Affaits, Notification Mo, H2T—DUHL(S) dated the ‘3ot ST
May, 1970 as amended vide notification No. 1/2/70 DH(Y

dated the 25th July, 197p and all other- powers -&nabling

in that behaif, the L, Governor of the Natiopa] Capit,a_il e
Territory of Delhi on the recommendations of he -High'~ ~

Court of Delty is piedsed to make fhe following rules furtger

Rules 1970, nimely gz am.

~——

-In the appcﬁdix'to the Dethi Jud;

cidl Service
relating to syllabus for co iti

shall be substifuted namely, ..

) Paper (1) Civil Law ; ' o

Indiaa Contract Act, Tndian Sales of Goods "Act, Indian B
- Partnership L Specific Relief Act,  Hindy Law,

Mchammoden Law, Delhi Rept Control Act ang Law of
Torts.” ’ '

By Order apd in the name of the

Lt Governor of the MNationa] Cagity}
Territory of Delgi. .

1D, KAPOOR, Secy,

cer

Deeptt. of Pubiication

———— —_—

Pf:‘nted by thg__ Manag:r, Govt,
and Publigkeq by the

of India Press, Ring Road, Ma
Controlicr of Publicaticns, b

MaeU D Dethi- 54

¥

¥a Puri, New Delhi-110064
elhi-110054, 1096 -
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|, DELHT ADMINISTRATION : DOLHT . . ¢ .
No .F.3(116)/ CWLW/B4/897/to" 906 ~ Dated::9.10.1986

CNOTIFICATION:
. v _' — ",'i = = | |
[n exercise. Qf the powers conferred by sectlon 18
Lof the W11d Lifs (Prot9ctlon) Akt 1972 Jthe Admlnlstr&tor
i ,Delhl,‘ls pleased. to declare the Wild. Life Sanctuary in °©
e 1827 Bighas 17 Diswas of Gaon Sabha 1and of village Asola, .
2845 Blghas 17 Blswas of Gaon sabha: land of v11lage
Q: - ‘Sahurpur and 2186 Blghas 16 . Blswas of Gaon Sabha lahd of
}51' - village Maldan Garhl con51der1ng that the S&ld are is
; of adequate ecologlcal founal, floral geomorphologlcal
natural or zoolnglcal 51gn1f1cance fnr the' ‘purpose’ of
proLectlng, propagatlng -or deveIOpang of w11d Llfe
LU w0T its env1r0nmant . For the. purpose of . situation and

11m1ts of’ the area of the v111age wase khasra numhers are_
as under ' .

"VTLLAGE ASOLA:

1667,-1668, 1673, 1:har‘1 38, | 1744 to 1746 1750, 1752,
1754 to 1787 : ‘ _ S :

!
!VILLAGE SARUQPUP - e B .
408, 490 tp d93 510 to 515, ?16411~516/zi'5112tc 542,

?;VILLAGE MAIDAN GARHI

658, 659, 661, 663, ees o668, 670 torsjzf

By order,-'- .

Sd/ S S HARIT ' _
DEPUTY SECRETARY (DEVELOPMENT] .

DELHI ADMINIQTRATI?7 ﬁELHI
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QU Hl.AuMiH AT i, bty

{_

P/uum~1/1;u " ;ﬁ “ Uutod b ABaUAetysy
Hu Ll 1 1\ 1,&!'*_1 : - Dateds
At R - )

0 contlnuation Df Notlflcutlon Nu,x 116)/QV1“/*4/39Y“;
~'dtgd~9,40 B6, In exercise of the powers conterced by
ptiunu15 of the Wlldllf&(PIOLeuLlOH) Act, %9[} The Lt. "

i (Admlnxqtjratcu), Uplll is’ [Jlg»rxda,d Lo declire Uie -
the schedule below -as WildiitevSonctuary in Bhattl
otal Area: 2166.28acres; considering that the salds o
f¥gdequate scoba@ﬁcal {aunal, f]ULdlr g&wMHJMULULiLrl

isignificancefor® thie pULpqu of propugating 4nui

?ufnwlldlife :nd/01 Ls:nnv1lmnm3nt

t

..JCI l .UULL

..._-_‘..F_H_._._H....‘.._w

(kladia Now ) % Area R

!OU {u@713 {1J,.

i

;;Devpiqpment CommiSSLOHep; Delhi.

i Wildllfe HquLllelUﬁ,
tboaw 7_Jud‘D¢ptt , belhi” Adun
?ﬁpiggpyur* Lt DL[AEL&LHL Dclhi Adnn, ¢ St
TMenbers,: Helyl W.L LAdv. Board,

‘:_f[‘)ii,‘&c‘tul‘, Belni Gazetlesr vwith Uavjuest Lo- in@blibh i
; Uglﬂi=631¢ttc.

S Q& L

COSECRETTARY (PO LS TS ) .

bjO.I., Bl]dﬂ?i Hours

895‘10_19UO,, 9Q§ te 1938, % 2166,35_&cr¢55'ﬂ -

1940 ta 1042, e -
-  ¢ﬁ_;;g.. By Order .
4 )\&/)kkiuc ‘ . . :
DY LSECRETARY (rouests) 7 0
GELHT ADMTHISTRATION: DUELHT,

z;m,'ii ,@.11.1.r1i,nw.1 G DG,
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Annexure- i

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 535/2024

Corruption Removal Society Through

Secretary Vinay Kumar Walia Applicant
Versus

Department of Forest Wild Life,

Govt of NCTD through The Principal Chief
Conservator of Forest Respondent

Date of hearing: 14.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Abhas Kumar, Adv. for Applicant

ORDER

1. In this Original Application the plea of the applicant is that khasra
No. 209 Sadulajab Saket New Delhi is a forest land and the land mafia
has captured this land and has deforested almost 50 % of this land.
Submission of the learned counsel for the applicant is that the private
persons are raising construction by destroying the forest land and in this
regard he has referred to the photographs on page 42 of the paperbook,
he has also referred to annexure A-7 to show that the area in question
has been registered in forest land. He has submitted that in last 3-4

years large scale destruction of forest has taken place.

2. The Original Application raises substantial issue relating to

compliance of the environmental norms.
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3. Issue notice to the respondents, applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

4. To ascertain the truthfulness of the allegation, we also deem it
proper to constitute a Joint Committee comprising of the representative
of Member Secretary, CPCB, representative of MoEF & CC along with
representative of Forest Survey of India, Dehradun. Representative of

Member Secretary, CPCB will act as nodal agency.

S. The Joint Committee will visit the site, ascertain the correct
situation and extent of damage to the forest, if any, caused and persons
responsible for the same and submit factual status report before the
Tribunal within eight weeks by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.

6. List on 29.08.2024.

7. A copy of this order be forwarded to Member Secretary, CPCB,

MoEF&CC and Forest Survey of India, Dehradun by e-mail for

compliance.
Prakash Shrivastava, CP
Arun Kumar Tyagi, JM
Dr. Afroz Ahmad, EM
May 14, 2024
O.A. No. 535/2024
HB
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